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.8.02 Non appears for the applicant 

despite repeated calls. This being an 

year old matter of 1995, cannot be 

allowed to drag On indefinitely. 

Heard Shri R.C.R8th, Adc3l. 

\Qc\' 

Standing Counsel for the Railways. 

Shri Rath has filed a Memo enclosing 

thereto a copy 'of letter dated 14.20021  

of the 86nior Dlvi Wni1 Personnel 

Officer, S.E.Railway, Kharagpur, stat 

thqt the applicant had ret ired from 

service w.e.f. 31.7.1996 as Road Pol1c 

triver and that he hath received all 

settlement dues due to him. In view of 

this fa, the prayer of the applicant 

for reg -;~ri sat ion as Road Rolier DrivE 

has become infructuous. Accordingly, 

V!~Sç cLOC. 

we dismiss this O.A. as infruct.uous. 

NO cost. S. 
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